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GOVERNMENT OF KERALA

Lew (Legislation-E) DePrrtment

NOTIFICATION

No. 413/Leg.El/2019/Law 8th January, 2019.

Duted, Thiruvananthapuram, 24th Dhanu, II94
nrt, Ptrtt*J r40.

In pursuance ofclaus€ (3) ofAfiiile 348 of the Constitution of India, the

Govemor ofKerala is pleased to authorise the publicarion in the Cazette of
the following uanslation in English language of the Kerala Police (Amedm€ot)

Ordinance, 2019 (6 of2019).

By order of the Governor,

B. G. HentNonnNerH;
Law Secrctary.



[Translation in English of "2019-oier c6og adc€nni (cerra,olt)
ocdnrjlrnc6mi' published under the authority of the Govemor.l

ORDINANCE No. 6 OF 2019

THE KERALA POLICE (AMENDMENT)
ORD|NANCE.2OIg

Promulgated by the Governor of Kerala in the Sixty-ninth Year of the
Republic of India.

AN

ORDINANCE

.further n amcnd the Kerah Police Act,. 2011.

Preumble.-Wtenres, it is expedient further to amend the Kerala
Police Act, 20ll (8 of 20ll) for the purposes hereinafler appearingl

Axo Wrcnc;rs. the Legislative Assembly of the State of Kerala is not
in. session and the Govemor of Kerala is satisfied that circumstances exist
which render it necessary lbr hinr to take irnmediate actioni

Now, THrnr:loru:, in exercise of the powers confered by clause (l)
of Article 213 of the Constitution of India. the Govemor of Kerala is
pleased to promulgate the following Ordinance: -

l. Shon fi e and commencemen.-{ | ) This Ordinance may be called
the Kerala Police (Amendment) Ordinance, 2019. .

(2) It shall come into force at once.

2. Act tl ol 20tI to be temporurily amendetl.-,Dtilng the period of
opention of this Ordinance, the Kerala Police Act, 201I (8 of201l) shall
have eftbct subject to the amendment specitied in section 3.

!. Amcndment ol scction l0l.-ln the Kerala Police Act. 201l.
sub-section (6) of section l0l shall be omitted.

P. SAIHASIVAM.
GOYERNOR.


